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Sd/- 
AUTHORISED OFFICER                                        

Saraswat Co-op. Bank Ltd., 
74/C Samadhan Building, Senapati Bapat Marg, 

Dadar (West), Mumbai-400028    
Tel. No. 8657043713/714/715

Whereas the undersigned being Authorised Officer of Saraswat Co-
op. Bank Ltd., under the Securitisation and Reconstruction of Financial 
Assets and Enforcement of Security Interest  Act, 2002 (54 of 2002) and in 
exercise of power conferred under Section 13 (12) read with rule 3 of the 
Security Interest (Enforcement) Rules 2002 issued demand notice dated 
09.05.2018 calling upon the Borrower/Guarantors/Mortgagors - M/s. 
Shree Om Metalic Yarn Industry [Borrower], Mr. Jain Amritlal B. 
[Guarantor], Mr. Jain Popatlal B. [Guarantor & Mortgagor], Mrs. Jain 
Damayanti Popatlal [Mortgagor] to repay the amount mentioned in the 
notice being Rs. 20,01,85,572.87 (Rupees Twenty Crore One Lac Eighty 
Five Thousand Five Hundred Seventy Two & Paise Eighty Seven Only) as 
on 30.04.2018 plus interest thereon within 60 days from the date of receipt 
of the said notice. 

The Borrower/Guarantors/Mortgagors having failed to repay the 
amount, notice is hereby given to the Borrower/Guarantors/Mortgagors and 
the public in general that the undersigned has taken physical possession of 
the property described herein below in exercise of powers conferred under 
Section 14 of the Act, read with rule 8 of Security Interest Enforcement 
Rules, 2002 on this 21st day of February, 2025. 

The Borrower/Guarantors/Mortgagors in particular and the 
public in general are hereby cautioned not to deal with the property 
and any dealings with the property will be subject to the charge of 
Saraswat Co-op.Bank Ltd. for total outstanding amount of 
Rs.20,01,85,572.87 (Rupees Twenty Crore One Lac Eighty Five 
Thousand Five Hundred Seventy Two & Paise Eighty Seven Only) as 
on 30.04.2018 with further interest thereon. 

The Borrower’s/Guarantors/Mortgagors attention is invited to 
provisions of sub section (8) of section 13 of the Act, in respect of time 
available, to redeem the secured assets. 

Description of the Property 
Flat No. C/41, 4th Floor, Padmanagar CHSL., Opp. German Remedies, 
Mohan Studio Compound, Andheri Kurla Road, Andheri (E), Mumbai-
400069. [Admeasuring area : 667 sq.ft. carpet]. 

Date : 21.02.2025 
Place : MUMBAI

PHYSICAL POSSESSION NOTICE
[Under Rule 8 (1)]

Avoid Self Medication

AND THEREAFTER, to delete the name of the 
said Smt. Doreen Lawrence D'souza wife of the said 
deceased Shri. Lawrence Philip D'souza and transfer 
her respective undivided share in the names of her 
legal heirs 1) Mrs. Elfreda Carlin Murzello (married 
daughter) and 2) Shri. Malcolm Lawrence D'souza 
(son); 

AND, to delete the name of the said Shri. Walter 
Philip D'souza son of the said deceased Lessee Shri. 
Philip Joseph D'souza and transfer his respective 
undivided share in the names of his legal heirs 1) Smt. 
Clara Walter D'souza (wife), 2) Mrs. Elizabeth Berein 
Pereira (married daughter), 3) Mrs. Charmine Marion 
Faria (married daughter), 4) Mr. Anthony Walter 
D'souza (son) and 5) Mr. Mario Walter D'souza (son); 

AND THEREFORE, as per the request of the 
Applicants vide Letter dtd. 27/11/2024, the lease finally 
to be vested in the names of the surviving legal heirs 
as per their respective sharing ratio as : 

1) Mrs. Jassilda Boniface Baretto for 3.33% share, 
2) Mrs. Alice Morai Pereir for 3.33% share, 
3) Mr. Frank Joseph D'souza for 3.33% share, 
4) Mr. Leo Joseph D'souza for 3.33% share, 
5) Mr. Ronnie Joseph D'souza for 3.33% share, 
6) Mrs. Doris Gabriel Coutinho for 3.33% share, 
7) Mrs. Annette D'souza for 3.33% share, 
8) Mr. Allan Philip D'souza for 3.33% share, 
9) Mr. Merwyn Joseph D'souza for 3.73% share, 
10) Mr. Aurelius Joseph D'souza for 3.33% share, 
11) Mr. Malcolm Lawrence D'souzam for 16.50% 
share, 
12) Mrs. Elfreda Carlin Murzello for 16.50% share, 
13) Smt. Clara Walter D'souza for 6.66% share, 
14) Mrs. Elizabeth Berein Pereira for 6.66% share, 
15) Mr. Anthony Walter D'souzafor 6.66% share, 
16) Mrs. Charmine Marion Faria for 6.66% share and 
17) Mr. Mario Walter D'souza for 6.66% share, 

in respect of the subject leasehold property bearing 
Plot No. 515-A, Dadar Matunga (South) Estates on the 
Estate Record of BMC, without any reference or 
regards to any such purported claim or interest which 
shall be deemed to have been waived for all intents 
and purpose and not binding on Corporation. 

THE SCHEDULE ABOVE REFERRED TO : 
All that pieces or parcels of leasehold land bearing of 
C. S. No. 731 A/10 of Matunga Division, Plot No. 515-
A, Dadar Matunga (South) Estates, in the Registration 
District and Sub-District of Mumbai City and Mumbai 
Suburban, containing by area admeasuring 621 
sq.yards or thereabouts and bounded as follows :- 

On or towards the South East by : 40 Feet College 
Road 
On or towards the South West by : Plot No. 515 
On or towards the North West by : Plot No. 515B 
On or towards the North East by : Plot No. 516 

Dated this 21st day of Feb. 2025 
Sd/- 

(Adv. Komal Punjabi) 
Advocate and Law Officer 

For Brihanmumbai 
PRO/2615/ADV/2024-25            Municipal Corporation

GOVERNMENT OF MAHARASHTRA 
PUBLIC WORKS DEPARTMENT  

PRESIDENCY DIVISION, MUMBAI 

E-TENDER NOTICE CORRIGENDUM-1 

Ref    :- This Office E-Tender Notice No-79/2024-25 Outward No-
PD/TC/1600 dt. 11.2.2025  

Following changes are made in the e-tender notice published as 
per above reference for the works. 

Other particulars remain unchanged. 

www.mahapwd.com  
http://mahatenders.gov.in 

No. PD/TC/2085 
Office of the Executive Engineer, 
Presidency Division, P.W.D., 2nd Floor, 
Bandhakam Bhavan, 25, Murzban Road, 
Presidency Division, Mumbai. 
Fort, Mumbai-400001 
Date : 21.02.2025 

Sd/- 
Executive Engineer Presidency  

DGIPR 2024-25/6649 Division Mumbai 

Sr. 
No.

Details of already published Details of changes

1. E- Tender Proposal submission 
period dt. 17.2.2025 to 24.2.2025

E- Tender submission period 
upto dt. 17.2.2025 to 3.3.2025

2 E-Tender opening on dt. 
25.2.2025

E-Tender opening on dt. 
4.3.2025

[See proviso to rule 8(6)]
Sale notice for sale of immovable property

Auction Sale Notice for sale of Immovable Assets under the Securitization and 
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read 
with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and 
Guarantor(s) that the below described immovable properties mortgaged/charged to the 
Secured Creditor, the constructive possession of which has been taken by the Authorised 
Officer of Tamilnad Mercantile Bank Limited, Andheri West Branch, (Secured Creditor), 
will be sold on “As is where is”, “As is what is”, and “Whatever there is” on 27.03.2025, for 
recovery of Rs. 20,73,518/- (Rupees Twenty Lakh Seventy Three Thousand Five 
Hundred Eighteen Only) as on 16.02.2025 due to Tamilnad Mercantile Bank Limited 
Andheri West Branch (Secured Creditor) with subsequent interest and expenses from Mr. 
Pravinbhai Babubhai Valand. The Reserve Price will be Rs. 9,60,000/- and the 
earnest money deposit will be Rs. 96,000/-.

Place of Auction Tamilnad Mercantile Bank
Andheri West Branch
Unit No. 25, 26 & 27, Laxmi Plaza,
Laxmi Industrial Estate, New Link Road,
Andheri West, Mumbai - 400053.
E-mail: mumbai_andheriwest@tmbank.in
Ph: 022 26366240/26366260

Date and Time of Auction Sale On 27.03.2025 at 3.00 PM.
Description of property:
On Equitable Mortgage of Residential New Flat No. 303, admeasuring 28.72 Sq. Mt plus 
enclosed Balcony, 4.73 sq. mt. carpet area, 421 sq. ft. – Buildup area, on 3rd Floor, in 
Building No. 01, in ‘C’ Wing, “Type B-13” in the Building known as “Parvathi Homes”, of 
Sector IV, bearing Gut No. 115, 116 & 118, situate lying and being at Village Betagaon, 
Taluka & District Palghar - 401501 standing in the name of Mr. Pravinbhai Babubhai 
valand.

Date : 21.02.2025
Place : Andheri West

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri 
West, Mumbai - 400053.
Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260
CIN : L65110TN1921PLC001908

Boundaries
North : Passage/ Flat No. 302
South : Wall

East : Staircase
West : Flat No. 304

Sd/-
Authorised Officer

Tamilnad Mercantile Bank Limited
Andheri West Branch

For detailed terms and conditions of the sale, please refer to the link provided in 
secured creditors website www.tmb.in .

POSSESSION NOTICE [SECTION 13(4)]
(For Immovable property)

Whereas:  The undersigned being the Authorised Officer of the Canara Bank, KAKAD 
MARKET Branch, appointed under Securitisation And Reconstruction of Financial 
Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002) (hereinafter 
referred to as “the Act”) and in exercise of powers conferred under Section 13 (12) 
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand 
Notice dated 12.11.2024 and published in 2 Newspapers on 06.12.2024 calling upon 
the borrower SH AMARTBHAI RUPABHAI CHAUDHARI & SH CHAUDHARY RAMILABEN 
AMARATBHAI ALL AT R/O C/O RUPABHAI CHAUDHARI MALOTRA, BANASKANTHA, 
GUJARAT-385310 AND ALSO AT R/O FLAT NO 205, 2ND FLOOR, “ B “ WING, MAITRI 
ICON CO OPERATIVE HSG SOC LTD, PLOT NO 35, 36, SECTOR – 19, NEAR DHARMA 
SADAN, KHARGHAR, TALUKA PANVEL, DISTRICT RAIGAD – 410210, to repay the 
amount mentioned in the notice, being Rs. 37,01,625.66 (Rupees Thirty Seven Lakhs 
One Thousand Six Hundred Twenty Five and Paisa Sixty Six only) as on 01.11.2024 
plus interest due and other cost within 60 days from the date of receipt of the said notice. 
The borrower/Guarantor having failed to repay the amount, notice is hereby given to 
the borrower and the public in general, that the undersigned has taken possession of 
the property described herein below in exercise of powers conferred on him / her under 
section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this 24th day 
of FEB 2025 
The borrower in particular and the public in general are hereby cautioned not to deal 
with the property and any dealings with the property will be subject to the charge of 
Canara Bank KAKAD MARKET Branch for an amount of Rs. 37,01,625.66 (Rupees 
Thirty Seven Lakhs One Thousand Six Hundred Twenty Five and Paisa Sixty Six only) 
as on 01.11.2024. The borrower’s attention is invited to the provisions of Section 13 (8) 
of the Act, in respect of time available, to redeem the secured assets.

Description of the Immovable Property 
ALL THAT PART AND PARCEL OF PROPERTY BEARING DETAILS:-
Residential Flat No B-205 admeasuring 45.50 sq mts (490 sq ft) Builtup Area,  on the 
2nd floor in the building known as “ MAITRI ICON” in the society known as “ Maitri Icon 
Co-Operative Housing Society Ltd”. Constructed on all that piece and parcel of land 
bearing Plot No 35 & 36, Sector – 19, under the 12.50% erstwhile Gaothan expansion 
scheme, situated At Village Kharghar, Navi Mumbai Taluka Panvel, District Raigad
BOUNDED AS FOLLOWS:- North – Flat No 206; South – Flat No 204; East – Flat No 
208;West – A Wing
CERSAI Security Interest ID: 400067760099
Asset ID : 200068827116
Name of Title Holder: SH AMARTBHAI RUPABHAI CHAUDHARI
Date:  24.02.2025           Authorized Officer
Place: Mumbai                                  Canara Bank 
Type of Possession: Symbolic   

(KAKAD MARKET BRANCH) 
Post Box No. 2615, Kakad Market, 306, 

Kalbadevi Road, Mumbai 400002


